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Writ Petition(s)(Civil) No(s).934/2025

NITIN UPADHYAY                                     Petitioner

                                VERSUS

UNION OF INDIA & ORS.                              Respondents

FOR ADMISSION 
 
Date : 15-10-2025 This petition was called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE DIPANKAR DATTA
         HON'BLE MR. JUSTICE AUGUSTINE GEORGE MASIH

For Petitioner(s) :Mr. Ashwini Kumar Upadhyay, Adv.
                   Mr. Ashwani Kumar Dubey, AOR
                   Mr. Nikhil Upadhyay, Adv.
                   
                   
For Respondent(s) : 

          UPON hearing the counsel the Court made the following
                             O R D E R

1. Substantial  questions  of  law  have  been  raised  in  the  writ  petition.

However,  in  view  of  the  reference  made  by  a  coordinate  Bench  vide  its

judgment dated 01st September, 2025 in Civil Appeal No.1385/2025 etc., we are

not inclined to issue notice at this stage.

2. In our view, interest of justice would be best served if this writ petition is

placed before the Hon’ble the Chief Justice of India for obtaining appropriate

orders to tag it with Civil Appeal No.1385/2025.

  (RASHMI DHYANI PANT)                       (SUDHIR KUMAR SHARMA)
 ASST. REGISTRAR-CUM-PS                        COURT MASTER (NSH)
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